IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH :: AT HYDERABAD

OA/021/00324/2020

HYDERABAD, this the 10" day of July, 2020.

HON’BLE MR. ASHISH KALIA : JUDICIAL MEMBER
HON’BLE MR. B.V.SUDHAKAR : ADMINISTRATIVE MEMBER

Mr.MOHD.ANWAR S/o Late Mohd Magbool,
Aged : 44 years, Occ : Un-Employee,

R/o H.N0.1-11-30/1, Near Railway Station,
Old Custom Basti, Begumpet,

Secundeabad, Telangana.

(By Advocate : Mr. A.Rajendra Babu) ..Applicant
Vs.

1. Union of India,
Ministry of Water Resource,
Represented by its Secretary,
Government of India, New Delhi.

2. Central Water Commission,
Represented by its Chief Engineer / Commissioner
Room No0.303, Sewa Bhawan, R.K.Puram,
New Delhi.

3. The Executive Engineer,
Central Water Commission,
Lower Krishna Division,
Krishna & Godavari Basin,
A.C.Guards, Hyderabad.
...Respondents

(By Advocate : Mr.A.Vijaya Bhaskar Babu, Addl.CGSC)

1



Oral Order
(per Hon’ble Mr.B.V.Sudhakar, Administrative Member)

Through Video Conferencing

2. The OA is filed aggrieved by the action of the respondents in not

providing compassionate appointment to the applicant.

3. Brief facts of the case are that the father of the applicant, who worked as
Motor Vehicle Driver in the respondents organization passed away on
13.11.2008 after rendering 30 years of service. Applicant being eligible for
compassionate appointment, under the relevant rules of the respondent
organization, applied for the same. The respondents, in response to the
application made, wanted certain information to be provided, as mentioned in
para 4(c) of the OA. Applicant submitted the entire information called for. But,
there has been no response from the respondents. Hence, he made a
representation on 18.12.2019, followed it up by another representation

dt.01.06.2020. There being no fruitful result, the OA is filed.

4.  The contention of the applicant is that he is eligible for compassionate
appointment as per the Rules of the respondent organization. Even after
repeated representations to the respondents, time and again, there has been no

response.



5. Heard both the counsel.

6. The applicant claims that he is eligible for compassionate appointment as
per the relevant norms of the respondent organization and that he has
represented on 18.12.2019 and 01.06.2020. It is reported that these

representations have not been disposed till date.

7. In view of the above, the respondents are directed to consider and dispose
of the representations of the applicant dt. 18.12.2019 and 01.06.2020 as per the
relevant rules of organization and in accordance with law by passing a speaking
and reasoned order, within a period of 8 weeks from the date of receipt of copy

of this order.

With the above directions, OA is disposed of, at the admission stage.

There shall be no order as to costs.

(B.V.SUDHAKAR) (ASHISH KALIA)
ADMINISTRATIVE MEMBER JUDICIAL MEMBER

Vl/evr



